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giving frea sducation, providing iree midday meais; uniforms, stationery
and oyaes to all students, apart from hosiei faciiiiss, (o the needy students
irrespeciive of their social status. The Coverniment is also giving
sehaisrsiups 1o the needy students. Thne izgvemmeant ensures that no
chiidd iz deprived of education. The Govarnment has recentiy provided free
cycles to ail students, studying in 11th and 12th standards, irrespective of
their status, caste and religion.

But these bright students, when they wish to join professional institutions
or higher studies, face problem. The Central Government has announced
provision of educational loans. But when the students approach the banks
for educational loans, they are made te run from pillar to post they are
asked to submit innumerable documents and they are also asked to provide
coliateral security. Only poor students approach banks for educational
loans. But loans are not given to students. Certain banks like the State
Bank of India, Indian Bank, etc. defauit in this. | demand that educational
loans should be granted without insisting on any security but only on the
basis of students' educational certificates, and the same should be on
easy terms and at lower rate of interest. The loan applications should be
processed quickly.

Likewise, small and marginal farmers should be given loans without
insisting on any collacteral security. Only poor farmers approach banks
for loans. Farmers are inconvenienced a iot driving them to mental pressure.
Even the petty shop owners, smali dairy farm owners and small
businessmen are also ot giveri ioans by banks. Therefore, | demand tha:
educational loans, crop loans and business loans should be given on
easy and without insisting on any collaterai security.

MR. DEPUTY CHAIRMAN: Prof. M.M. Agarwal. Not present. Shri Raj
Mohinder Singh Majitha. Not present. Shri Rudra Narayan Pany.

Need to ban cow slaughtser in the country

st wareraw wiftn (I : wEEy, 39 745 FUSE WER g angdy At
Y W E, oy s A dfhe gasEr @) vren vod i wfuw bosdu e
Q daifed gagEm & frag e 0 el & afyETl e wrdand 3w vy
qaEEH! § Aqate wgum Friam S @ Wi T Teum Ue 3% gt e
wt o o ¥ A @t F g wift € al % gl @ s et $ o s
T oft o R T} | RG-S (O W T ) aeY T gfNd Se & T g
e R T Y o e 1 waiatm, yenm e @ It S & w9 ot wim
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Fae wig vl & a9g @ 9 @) ueEE g gfva 9+ aramEt, e |
At ¥ erer |, A off gt @ @ 1 e syl w9 ®) g | € v |
TRT

Fuear gr1 Wivea e @ afus vy@y fea 1 @ ¢ 9o @ gaeaEl §
Y- & FAYSl | T g1 98 F I F) @UTHRR A w4 R a9y s
@R

gl TaEEH! | gUTE, MEd § R F1 ot 8-fed ay e W @
Freafues qgEY 13 $ I 2 # TyE dem § Fim F i @ w & o 2w 7 3
g, A, gig, ft Y fagfe & IR W R w9 @ oy Wi, gie @ frafaw
A 7 o 7 <t 2w F uypu Faqw B e, faas SR faaE | weie et
& FAR YR

T PR 1 gEeEH & faeg s € U W aeeras oft
I F Haly F TR YEE SR €, v g Faww A, uypures favm,
T fasm, wreen favm g faen @R & sfuysrl we= #t Tea Rl 3fva w5 &
..(ZaAM). ..

THE VICE-CHAIRMAN (PROF. P.J. KURIAN): Mr. Pany, you please
read only from the text given to you. You are reading the deleted portion.

That will not go on record. ...(Interruptions)... See, whatever is not approved
by the Chairman will not go on record.

o AR wiftr: IqGaTeAs S, {0 ITAAY DA-T R (). T 68
At TR FW@ R L (HAYH). S UV F ... (FauA)...

THE VICE-CHAIRMAN (PROF. P.J. KURIAN): The approved text will
only go on record. ...(Interruptions)... Mr. Pany, you are unnecessarily
wasting the time of the House. That is not going on record.

2 T 9rfYr: B9 97 % WeAE § 9ER ¥ owe ® T g faaia @ fag
TYEY W I A & 1gfatm %71 & fa TR gt Srfad 531

oft SIg=ft e T2 () : STy I, J, wd F) 6 gEg F@ g
g B fig A (I : STwreny Sh, § wd Y 99 dag F@ g

SHRI V. NARAYANASAMY: Sir, Mr. Pany has read beyond the text
approved by the Chairman. That should not go on record. ...(Interruptions)...
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st SEAO GrfYT; SqEAIeE St 9% oW 9l F ¥ (=aum)...

THE VICE-CHAIRMAN (PROF. P.J. KURIAN): Please sit down. Mr.
Pany, sit down. You are violating the rules. See, you are a senior Member.
Everybody knows that whatever is approved by the Chairman can only be
read as a Special Mention. Therefore, whatever you have read out of the
approved text will not go on record. Now, Shrimati Vanga Geetha.

Demand for sanction of Aqua-Culture-Cluster scheme in
Andhra pradesh

SHRIMATI VANGA GEETA (Andhra Pradesh): Sir, my Special mention
is very important because recently due to heavy rains the aqua-culture
farmers have incurred heavy losses. This Scheme is pending with the
Government of India.

Sir, the Scheme for Aqua-Culture Cluster for the areas from Bhimavaram
to Visakhapatnam along the coast was submitted to the Minister of
Commerce and Industry, Government of India. The total outlay of the project
is Rs.7500.00 lakhs. The stakeholders' contribution is Rs.1875 lakhs,
contribution from the Government of India is Rs. 5625 lakhs. The proposals
were submitted to the Department of Industrial Policy and Promaotion,
Ministry of Commerce and Industry, Government of India under their
Industrial Infrastructure Upgradation Scheme.

Components of the Project include establishing centre of excellence
for Research and Development Centre Rs.1507 lakhs; Central Testing
Facility- Rs.501 lakhs; Training Centre- Rs.500 lakhs; Sub-centre for
Testing- Rs.487 lakhs; information Technology-Rs.235 takhs; Logistics
and Warehousing Storage -Rs.500 lakhs; Test Kits-Rs.300 lakhs;
Technology know-how- Rs.250 lakhs; Labelling and Regulatory Compliance
costs- Rs.500 lakhs; Comprehensive Species Industry Study- Rs.300 lakhs;
Market Promotion- Rs.1600 lakhs; HR Capacity Building costs- Rs.600
lakhs; etc. The Department of Industrial Policy and Promotion (DBA-1
Section), Ministry of Commerce and Industry, Government of India is
requested to expedite the sanction.

Sir, as it is helpful to the people who are involved in aqua culture, it will
also generate income not only to the individuals but also to the
local Government, apart from the State and the Central Government. Hence,
| request the Government of India to sanction the Scheme at the
earliest.
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